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(Fer Shri B.S.Hegde, Membek(J)ﬁ

Heard Shri M.S.R*mamurthy,‘counsel for the

K

applicantgand Shri A.K.Shetity , counsel for the

Ressondents.
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vave filed Contemnt Fetition ‘.
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pan The applicanmts

st atutor, reguirencnt of the Cfficial Languages Act
|
the gsosts were i1nitialls

yedl s : I
azplicants were made to those postL Wee.T. 20.7.1993. = g
They were continued in the post uy‘an interim relief g %
granted by this Tribunal. The learned counsel for the |E %
applicants vehemently urged that tLe porer or the %
aprointing authority i.e. D-G.Shllpiﬂg, doss not E
cease and further extension can be granted in respect %

of the posts which have been creaqed. The Resgondents

e

have already made proposals for extending the period _ ;
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The learned counsel for the despondents wubnitt that
the appointments will have to be made in pursuance of
selactions made by the Staff Selection Commission (SS2)
and not by any other source. Alter hearihg both the
parties, ig.was nbserved that the contention of the

s
applicantsfhat the process of sel
been adopted by the respondents while appointing the
applicants who were sponsored by the Employment
Exchange. However, the Tribunsl had observed that
it is not the manner in which regular appointments
are contemplated, Having regard to this,we do not
think that the applicants have a right to conmtinue
in the post and have a right to hold the posts which

are ncn-existing., During the course of hearing the

Trisunal has been told that a scheme has already been

framed for the four categories other than Typists
by the Ministry of Personnel and Public Griesvonces

and such a scheme may also be framed covering the
vosts of rindi Typist. If the 33C delays in making

- L et . ~ : s
s, the respondents tc consider relaxatlon

Lﬂ

aronintnent
of the age of the applicanis to the extent of the
period for which they were working as Hindi Typists
which would serve the purpose.- This observation was
made because in the appointment letter it is
stipulated that the candidate appoimted will not be
permitted to seek employment eisewhere. Therefore
the Tribunal granted relaxation of age. Further,it
was observed that ad hoc appoiniment or regulsr
selection which may be made by the 33C will be,
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subject Lo the applicantts applying for the posts and

thelir beiny considered for regular 's

The interim order gyranted earlier on
. |
modif ied and the (.83 were disvoszd
4, The main contention of the

C.P. 1s that the Tribunal directed t

the applicants a3 iindi Tynists agah

posts, their services have been tern

r - + - are -

Hindi Typists posts ‘L.requ1red to b
g to the statutory rulss. T
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being exanrined in a Speci

the age relaxation and they should b

election.

applicants in the
hem to appoint
nst the regular
inated and

e operated

he case of the

ts were required to be referred to S5C {or

ving Examination with

e appointed as

Hindi Typists on ad hoc basis if she/he applies for

the sane,

-1

he mein thrust of eroument

o

counsel for the applicants is thet {

taken on ad hoc basis $ill their ser

of the learned
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hey sheuld be

vices are regularised, ¢

Trnough they made a representation, the resnondents

vide their letter dt. 14,8.1995 stat

in question are required to he fille

ed that the posts

d in through the

SSC a3 and when the vacancies are aﬁvertised then they

made representation and sent legal n
|
respondents in reply stated that the

benefits to their clients in respect

1o the extent of the period for whic

3

as hindi Typists for the issue of certificate

otice and the
y have granted

of age relaxstion l

h they were working
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them es Hindi Typists. The stand of the respondents
is that the applicante were appointed temporarily
for a period of twe years and it is not within the
rights of the D.G.5hipping to extend the period of
appointment who is not empowered to do so and further
the iaplementation of the Gfficial Langauge Policy

is a policy decision matter which cannol be agitated
bef ore the Tribural, since no one is appointed on

a perianent basis and the Tribunal did not direct

to take them on ad hoc basis. As a matter of fact,

the interim order passed ecarlier stands modif ied by
further .
the Tribunal and Jitwas clearly obscrved that the

licants did not have a right to continue in the
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ap
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posi and have a right to hold the posts which are
non=existing. Therefore, the question cf any contempt
Aoes not arisc. The bepariment of rFersonnel vide

its letter dit. 18.12.1995 made it quite clear staling
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qualifving examination for regularisation of ad-hce
LDSs/Stenographers. In fact, even the earlier
examination held in 1993 laid down specif ic condition
that only those ad=hoc appointees who have been
appointed against regular vacancies wouldbe eligikble
to appear in the Special Qualif ying Examination. In
the present case,since it is not clear whether the

posts against which thesge ad-hoc appointees were

continuing are still available or not, if they are
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not regular vacancies lik

indefinitely, then the guestion of

i.

continued

framing a similar

scheme does not arise. If the ilinistry of Surface

Transport has intimated any vacanc

agplications of these individuals

y(s}, then the

may also be

forwarded for consideration by the S3C by giving

agpropriate age relaxation, It ips

the applicants that the S3C las inﬁ

ments and their czse has not bheen

nov the casc cf
tiated the appoint-

considered,

As and when the 3SC recruits people, it is for the

respective s:plicants to apply for
under the circumstances they can s
or age in view of the specific cla

the appointment letter that thev s
o1 y

the same, but
eel relzxation
usé enumereied in

hall not seek app-

cintment elsewhere, that is why the relaxation of

age has been granted by the Tribun

The applicants have not made out 2

C.F, though all the CAs are cambin

disposec of simultaneously. ALL 4

have beun a, woimted on adehoc Bnd

a2l and nothing more.

ny case {or separate

o

ed tozether an
hese alclicants

temporery basis

and their services have been terminated in terms

of the appointment
O. In the result, we do not
the CPs, and the same are dismisse

merits and no order as to costs.

find any merit in

d as devold of
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